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(i) G.S.R. No. 596(E), dated the 22nd
June, 1990, setting out the conditions
for grant of rebate of duty paid on
any excisable goods on their
exportation from India to Nepal.

(i) G.S.R. No. 655(E), dated the 23rd
July, 1990 so as to provide excise
duty on tea falling under sub-heading
0902-19 of the Central Excise Tariff
Act, 1985 shall not be required to be
paid during the period from 28.2.1986
to 1.1.1989 if such tea is made from
duty paid tea falling under the same
sub-heading by the process of
blending, sorting or packing. [Placed
in Library See No. LT—

ALLEGED ATROCITIES ON WOMEN
IN WEST BENGAL

THE LEADER OF THE OPPOSITION
(SHRI P. SHIV SHANKER): Madam Deputy
Chairman. | rise in protest against the way
Doordarshan twists and twists the news
against our party and oar leader. Yesterday,
Doordarshan in its news said only these two
lines " The Congress (1) president, Mr. Rajiv
Gandhi alleged that it was a hurried decision
to obtain political mileage.” That is what was
said. On the contrary, the Congress (1)
president welcomed the announcement of the
Prime Minister and went on to show as to
what flaws it suffers from. But unfortunately
Doordarshan every time twists and twists the
news as though this one sentence gives an
impression that the Congress (I) president is
against it. |1 would like to condemn this
attitude of Doordarshan.

SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman, | want to draw
your kind attention to a very important
issues.
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SHRIMATI JAYANTHI NATA-
RAJAN  (Tamil  Nadu): Madam, |
would like to raise an important issue
...... (Interruptions)...

SHRI DIPEN GHOSH; The Governor has
given a report to the president of India about
a certain situation obtaining in Tripura. Some
Members of Parliament have also submitted a
report to the President yesterday. We want
the Governor's report to be laid on the the
Table ; and also Mr. Yashwant Singh led
delegation's report...(Interruptions)...

THE DEPUTY CHAIRMAN: Multi-
channels do not come into my ears because
four, four people speak together.

SHRI DIPEN GHOSH: You allowed me to
speak.

THE DEPUTY CHAIRMAN: Actually |
had allowed Jayanthi Natarajan to raise
something. Let her finish. | will allow you
later.

SHRIMATI JAYANTHI NATA
RAJAN: A very important issue |
want to bring to the notice of the house.
A Mahila Congress activist was shot
dead by the police in
Calcutta...... (Interruptions)...

SHRI DIPEN GHOSH: What happened in
Tripura? Hundreds of tribal
women were raped........ (Interruptions)...
There is a difference between the two
situations. There are certain anti-social
elements who are indulging in ..
(Interruptions)... in ~ West Bengal. But
in Tripura there is State violence..

SHRIMATI JAYANTHI NATARAJAN:
Congress MLAs and workers have been
assaulted by the police in West Bengal.

SHRI DIPEN GHOSH: Madam, there

are certain anti-social elements
..... (Interruptions)...

SHRIMATI JAYANTHI NATA
RAJAN: Madam, 16 MLAs have been
beaten up by the police.................. (Interrup

tions) ...
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THE DEPUTY CHAIRMAN: Hear
her what she is saying. Try to understand
what she is saying (Interruptions)

SHRI DIPEN GHOSH: She is saying
that the Mahila Congress worker has
been killed by the police (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Dipen Ghosh, she is telling me. She is
telling the Chair and not to you. So let
her say.
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SHRI DIPEN GHOSH: Madam,
Congress(l) workers are indulging in
holiganism. (Interruptions)

SHRI GURUDAS DAS GUPTA
(West Bengal): Madam, In Calcutta,
Congress(l) workers ...... (Interruptions)
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SHRI DIPEN GHOSH: Madam.
Congress workers are indulging in
hooliganism.
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SHRI DIPEN GHOSH: Madam,
Congress (1) and BJP have united against
the left Front in West Bengal. This is the
situation (Interruptions)
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SHRI GURUDAS DAS GUPTA:
Madam to bring down the State
Government of West
Bengal (Interruptions)... Is  this
secularism? Shame (Interruptions)...

SHRI JAGESH DESAI
(Maharashtra):  You are preaching
sermons. (Interruptions)

SHRIMATI JAYANTHI NATA-

RAJAN. Congress M.L.As have been
arrested and beaten up. (Interruptions)
Jyoti Basu has said. (Interruptions)

THE DEPUTY CHAIRMAN Let the
Prime Minister reply. Take your seats.

SHRI M M. JACOB (Kerala): You
have permitted her. (Interruptions)

THE DEPUTY CHAIRMAN : She
was allowed. (Interruptions)

SHRIMATI  JAYANTHI  NATA
RAJAN: Madam 16 Congress
M.L.As have been beaten up by the
police. (Interruptions).

THE DEPUTY CHAIRMAN: Please
sit down. | am trying to hear their voice.
(Interruptions)

SHRI DIPEN GHOSH: In Tripura,
200 tribal women have been raped
(Interruptions). Mr. Yashwant Sinha has
made....(Interruptions). He has submitted
a report to the Prime Minister. Let that
report be laid on the Table of the House.
Let us discuss the matter. (Interruptions)
We want to discuss. (Interruptions)

SHRI P. SHIV SHANKER: Madam,
you have allowed Mrs. Jayanthi
Natarajan to speak and Mr. Dipen Ghosh
must be chivalrous to allow her to speak.
(Interruptions) Why are you unnecessarily
getting up? (Interruptions) You allow her
to speak. She has not even uttered a
sentence and you have started. You hear.
What is it that she has said? She has not
said a word....(Interruptions)

SHRI N. K. P. SALVE (Maharashtra):
If what you say is not acceptable to us,
should we do the same thing to you,
Dipen? It may not be acceptable to you.
You must first listen. You must learn to
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[Shri N.K.P. Salve]

Mstein, Dipen: It may be unpalatable to
you as much as what you talk is
unpalatable to us. You must listen even
if it is unpalatable to you please
(Interruptions) |1 am not for a moment,
worried about your opinion. I am not
here to be worried about your opinion.
-1 cannot be worried about your opinion
here. What you like or don't like does
not concern me. What is palatable or
unpalatable is your business. She has
been given permission by the Chair. Is
there anything unparliamentary?
(interruptions)

SHRI GURUDAS DAS GUPTA:
Who has given permission?
(interruptions)

SHRI N. K. P. SALVE: She has a
right to speak. She must be allowed to
speak. Whether it is acceptable to you or
unacceptable to you is irrelevent. She has
been called by the Chair to speak and she
must speak (Interruptions)

THE DEPUTY CHAIRMAN: Please.
Mr. Dipen Ghosh (Interruptions)

SHRI N.K.P. SALVE: When you have
an opportunity, you refute, not otherwise.
When you have an opportunity, you
refute (interruptions) Your have an
opportunity to refute. You cannot stop
her from speaking under any
circumstances. You have no business
whatsoever to stop her from speaking
under any circumstances whatsoever
(Interruptions). It is unpalatable.

SHRI YASHWANT SINHA (Bihar):
Mr. Salve, please control your Members.
You control Mr. Ahluwalia.

SHRI N.K.P. SALVE: Mr. Sinha,
you are irrelevant. You sit down

.(Interruptions)... You are wholly

irrelevant. Please sit down. Dipen, you
must allow her to
Speak ..... (Interruptions)...

SHRI DIPEN GHOSH: Let there be a
discussion....(Interruptions)...

SHRI N.K.P. SALVE: | do not know
what has happened. We must be
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allowed to speak....(Interruptions).The
issue is that we must be allowed to
speak ....(Interruptions)...

THE DEPUTY CHAIRMAN: Hon.
Members, please take your seats. |
request everybody to take your seat.
(Interruptions)... Dipen, | also request
you to take your seat. Jayanthi, please
speak.

SHRI DIPEN GHOSH: Madam, if she
is allowed to speak, then I will also be
allowed to speak.

THE DEPUTY CHAIRMAN: O.K. |
will allow you to speak
. (Interruptions)... Just a minute, please sit
down. Please, let us behave in a same
manner. If some Member is agitated and
if you are also agitated on some issue,
this is the forum where you can make
you point and if all of you speak together
I don't follow, nobody can write in the
gallery and in the press. No body can
understand anything. If Jayanthi. If
Jayanthi is speaking something which
has hurt her and if there is something
which has hurt you, 1 will also allow you
to speak..(Interruptions)...Have | stopped
you to speak?..(Interruptions).Just a
minute. | will stop, I will definitely stop
you if all of you speak together, if
everybody is going to speak together, I
will definitely put my foot down. But I
will not allow ten people to speak
something which we do not follow.

THE DEPUTY CHAIRMAN:

HIgL
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I cannot allow everybody to speak
because there might be many matters. |
could feel that Mr. Dipen Ghosh and Mr.
Gurudas Das Gupta were very agitated.
Let Jayanthi Natarajan have her say.
Have some patience. You talk of
atrocities on women. She is a woman and
I am a woman. Please have patience.
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SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh): A Commission was
appointed for them and its report has already
been submitted.

THE DEPUTY CHAIRMAN: 1 would
request you to have patience. This is not the
way we can function.

SHRIMATI JAYANTHI NATARAJAN
(Tamil ~ Nadu): Madam,

we are all deeply exercised and .extremely
agitated over the reign of terror which has
been unleshed on the Congress workers in the
State of West Bengal. It all started with the
incidents of Bantala and Birat where such
terrible atrocities were committed against
women. There is no safety of women there.
There life, their honour, their modesty is
simply not safe in the State of West Bengal
any more. What happened after that was the
Mahila Congress workers and the Congress
workers, the Congress activists, in the State
of West Bengal took out processions to
express their agitation against the terrible
incidents against women, their agitation
against the price rise and other things, and the
Government has unleshed | a reign of terror
on these people. Even yesterday 16 MLAs
were beaten- up brutally by the police
inspector when they were arrested and taken
into custody. And the Chief Minister of West
bengal said and in full view of the press that
as long as he was there, the cadres of the
CPM and the police would not allow the
Congress workers to make demonstrations. It
is a shame. We all know that even the allies
of the Left Front Government in West Bengal
have passed resolutions saying that there was
a large-scale rigging....

SHRI DIPEN GHOSH (West Bengal):
How many buses have you burnt?

THE DEPUTY CHAIRMAN: Let her have
her say. If you have figures, you can give
them later on when you get your chance.

SHRIMATI JAYANTHI"NATARAJAN:
The CPI, the RSP, the'Forward
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Block, have all passed resolutions
alleging that violence and booth
capturing__ took place __ during the last

CMC elections. And this is not something
which we are conjuring up out of a hat. There
is absolutely no safety for life. When
journalists were covering the Congress
processions and agitations, they were beaten
up by the CPM cadres and the Chief Minister
gave a statement in no uncertain terms that as
long as he was the Chief Minister, these
would continue and the CPM cadres would
take to the streets and the police would be
used against the Congress workers.
Therefore, the lives of the people are not safe
there. Never before did incidents against
women take place on a large scale as have
been taking place in Calcutta. We know what
hap-pend in Birat. Women were paraded
naked. It is something too horrible to
narrate... (Interruptions)...

THE DEPUTY CHAIRMAN: | would
request you to please have patience. | will
allow Mr. Dipen Ghosh to speak. Please sit
down. Now Mrs. Natarajan, please be brief.

SHRIMATI JAYANTHI NATA
RAJAN: | will take just one
minute. | am only surprised at the

attitude of the State Government. The
reason why we feel that our workers and
those who are politically opposed to them
are not safe in the State any more, is that
even the left leaders in the case of
incidents like this... it is such a
misfortune... say that those women from
Birat were all bad characters, that they
were prostitutes, quite regardless of the
fact that there was a reign of terror..............

SHRI DIPEN GHOSH: What is she
saying? She is weaving a sensational story.

SHRIMATI JAYANTHI NATA
RAJAN: Madam,  finally  (Interrup
tions).... 1 only want ot say....(Interrup
tions) . Finally, Madam, | only want to
say..... (Interruptions).

THE DEPUTY CHAIRMAN: please
let her finish......... (Interruptions). Let her
finish....... (Interruptions)...
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SHRIMATI  JAYANTHI  NATA-
RAJAN: Finally Madam, | just want to
say that when you look at the Chief
Minister's Statement, it is very clear that
this is not just a question of anti-social
elements burning buses because it is very
strange that the only anti-social elements
who get killed and beaten up are the
Congress(l) workers. Therefore, we
cannot take what the Chief Minister says
seriously. Madam, the Prime Minister is
sitting over here.

THE DEPUTY CHAIRMAN: Please
be brief.

SHRIMATI  JAYANTHI NATA-
RAJAN: The Prime Minister is sitting
over there, Madam, and | would like to
request the Prime Minister to take serious
note of this notwithstanding the fact that
the CPI (M) is an important constituent
of this National Front Government, one
of its crutches, and request the Prime
Minister to intervene immediately and
come forward with a statement on the
status of women and women workers
and the Congress (1) cadres in the State
of West Bengal and bring all the facts
before this house so that our workers can
be safe in the State of West Bengal.

THE DEPUTY CHAIRMAN: Now,
Mr. Dipen Ghosh.

SHRI DIPEN GHOSH: Madam
Deputy Chairman, there is a limit to this
cock-and-bull story narrated in the Rajya
Sabha.... (Interruptions)...

SHRIMATI  JAYANTHI NATA
RAJAN: This is not a cock-and-
bull story. These are all

facts.....(Interruptions)...

THE DEPUTY CHAIRMAN: Let him
make his speech.

SHRI DIPEN GHOSH: Anyway,
Madam, when you had permitted Mrs.
Jayanthi Natarajan to speak, | heard her
in perfect silence. Madam, by profession
she is an advocate and sometimes an
advocate is required to take up a brief
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when there is no brief and to take up an
indefensible case to defend. Now, she has
taken up an indefensible case to

defend.... (Interruptions)... The day

before yesterday, | was hearing Mr. S.B.
Chavan, mentioning about the cascading
effect of the rise in the prices of petrol
and diesel, and yesterday | heard Prof.
Madhu Dandavate admitting what a
cascading effect the rise in the prices of
petrol and diesel had on the other prices,
not only on the cost of transport, but also
on other prices, other commodity prices,
as a result of the rise in the prices of
petrol and diesel. The State Transport
Corporation and the  Tramways
Corporation run by the Government had
no option but to raise .the bus fare and
the tram fares and that too on the basis of
the recommendations of an independent
Committee headed by a Judge of the High
Court. Whatever that Committee had
recommended, that recommendation was
discussed with all the other political
parties including the Congress (1), and on
their advice and as recommended by that
Committee, it was reduced”. It was not
effected as recommended by the
Committee. But it was reduced on the
basis of consultations with all other
political parties. But the Congress (1), the
BJP, the Naxalites, the SUCI and certain
other sundry parties started an agitation
against the rise in the tram fare or bus
fare. Madam, they have the right to do so.
Obviously, in a democratic country, any
political party, whether it is the BJP or the
Congress(l), has the right to unite against
the left parties, against the Left Front
Government, to protest against the bus
fare hike or tram fare rise. I do not mind
it. But the question is that in the name of
starting an agitation, Madam, they are
burning buses. They are burning buses.
State buses, they are burning the trams.
Even if you read the editorials of "The
Statesman”, "The Indian Express" and of
newspapers including the "Anand Bazar
Patrika" or "Jugantar", you will know.
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SHRI SURESH KALMADI
(Maharshtra): Ladies burning
buses? .... (Interruptions)...

THE DEPUTY CHAIRMAN: Please
take your seat..... (Interruptions)... Let
him speak. He has a right to speak in this
house.

THE DEPUTY CHAIRMAN:
Whether he speaks on women burning or
bus burning, that is not your problem. It
is his problem. Let him speak.
(Interruptions) Please sit down. Do not
interrupt.

SHRI DIPEN GHOSH: As many as 90
State buses have been burnt by these
agitators. Who has incurred the loss? The
nation. (Interruptions)

Madam, they are occupying the
'thanas', the police stations, forcibly.
They are burning buses and trams.
(Interruptions)

SHRI S. S. AHLUWALIA (Bihar):
This is a cock and bull story.
(Interruptions)

SHRI DIPEN GHOSH: In that reckless
manner, in the name of democratic rights,
in the name of enjoying democratic
rights, they have Started burning buses
and trams and they Have started
occupying the 'thanas', they are stopping
the railways, they are obstructing the
roadways and in all walks of life they are
creating trouble. obviously (Time bell
rings) The police, in their exercise to
maintain law and Oder, took recourse to
firing. Certain Unfortunate things might
have taken Place. Certain unfortunate
results might have come out of the police
firing to quell the unruly agitators who
were burning buses and trams and
occupying ‘'thanas'. This is one aspect,
Madam.

THE DEPUTY CHAIRMAN: Be-
brief, please. (Interruptions)

SHRI DIPEN GHOSH: Mr. Yadav has
pointed out about the burning of women.
Yes, in Birati and Bantola certain
incidents have taken place. It was a
misfortune, for all of us. It was a
misfortune for all of us that in Bantola

3113 RS-15

[9 AUG. 1990]

Women in West Bengal 210

two women officials were manhandled
and assaulted .(Interruptions) But in
these two cases there were acts of anti-
social elements. These are the acts by
anti-social ~ elements.  The  State
Government which has instituted a
judicial inquiry, has taken the people into
custody for committing such offence
against the women. But here is a
document which shows that 132 tribal
women were raped in Tripura and the
Governor of Tripura has submitted a
report to the President. There was State
violence. In Bengal certain anti-social
elements are indulging in such activities
and the Government is taking action
against them. And here in Tripura, State
violence is being resorted to. The State
Government has committed this violence
against the tribal women. And the
Governor of Tripura has since submitted
a report to the President.

THE DEPUTY CHAIRMAN. Be
brief.

SHRI DIPEN GHOSH: And he has
submitted a report to the Prime Minister
yesterday. Let these two reports be laid
on the Table of the House for discussion,
and then the nation will know who are
the enemies of the nation, who are the
enemies of women (Interruptions)

THE DEPUTY CHAIRMAN: Please
take.your seat. Mr. Mathur.
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THE DEPUTY CHAIRMAN:  Shri
Gurudas Das Gupta. He is the last speaker. |
am not allowing anybody else. Afterwards, |
will ask the Prime Minister to reply.
(Interruptions)

SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, in West Bengal, we have a
peculiar combination of political forces which
seek to take political advantage and run down
the properly elected Left Front Government
of West Bengal. That is the politics of
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convenience and this politics is being
properly manipulated on the one side by
Congress and on the other side by a
brand of communalists led by BJP
(Interruptions) Madam, it is BJP .which is
trying to engineer communal riots in
those  districts where the  mindrity
population lives in quite large numbers,
particularly ~ in  the  border  areas.
Therefore, we are facing a serious
problem of communal strife and
disturbance. This situation is sought to be
exploited by the BJP-Congress
combination in West Bengal. This is my
first point. Secondly, ..........

SHRI JAGDISH PRASAD
MATHUR: They were allies of the
Congress earlier.

SHRI GURUDAS DAS GUPTA: What
has happened in West Bengal? It is true that
some deplorable incidents have taken place
in Birati and Bantola. Nobody holds any brief
for any person who outrages the modesty of
women, whether it is in West Bengal,
whether it is in Kerala, whether it is in
Tripura or anywhere else in the country. |
should tell you that this is a law and order
problem. | do not belong to CPM. | have my
differences with CPM. But | may tell you
frankly that the CPM cannot be blamed for
the disturbances that took place in Birati and
Bantola,. And it is our Chief Minister who
did not take a longer time to announce a
judicial enquiry into all that happened in
Bantola. The Birati incident is also
deplorable. But this is a law and order
problem. Mrs. Natarajan should have looked
at the problem from that angle instead of
giving it a political colour. (Interruptions)
Madam, I.should be allowed. Madam, what is
happening in Calcutta? Hundred buses have
been burnt. That is number one.
(Interruptions) Secondly, Madam, | promise
to produce before the House the documents
from the columns of the daily newspaper to
show that Behala Thana was occupied by the
demonstrators, and the demonstration was
headed by an ex-Member of Lok Sabha who
is a Congress
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member. Her photograph has appeared in
the Calcutta Press. (Interruptions)
Thirdly, the Deputy Commissioner of
Calcutta Police has been coloured blind
with ink by the demonstrators of the
Congress. Therefore, the situation there
is that the Congress is building up a
movement to paralyse the Government
which they will not be able to do. As far
as the cadres' rallying is concerned, the
Congress has a clear political role by
rallying its cadres in the streets. We can
also rally our cadres to build up a
political campaign. (Interruptions) We
shall also rally our cadres in the streets of
Calcutta to build up a public opinion. That
democratic right you cannot take away
from us. (Interruptions)

THE DEPUTY CHAIRMAN: | have
allowed him. Don't disturb him.

SHRI GURUDAS DAS GUPTA: | put
a question. The Indian Constitution gives
us the right to building up a movement
protesting the Government policy. The
Congress is at liberty to build up a
political movement against fare rise,
against the policy of the West Bengal
Government. But that movement should
be within the parameter of the democratic
right that the Constitution has given. If a
peaceful agitations turns into a violent
agitation and results in burning down of
trams and buses and also capturing of
police stations, then that is not a political
movement. That is a disruptive, violent
movement. | caution the Congress. If you
allow this violent movement, then the
same tactics can be adopted by other
people where you are in power.
Therefore.(Interruptions)...I want the
House to kindly remember that if this
method is taken to, it will boomerang...
‘(Interruptions) .And what the Congress
is doing in West Bengal is a murder of
democracy, and the game of the Congress
is being abetted by the BJP, the
communal force of the country.

(Interruptions)

THE DEPUTY CHAIRMAN: Now
the reply by the Prime Minister...
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THE DEPUTY CHAIRMAN: Mr.
Pachouri, there is a Special Mention on
it which is being permitted by the
Chairman. At that time, you can raise it.
(Interruptions)

DR. G. VJAYA MOHAN REDDY
(Andhra Pradesh): Madam, | want to
make a submission. (Interruptions)

SHRI SURESH KALMADI: Madam,
I want to bring to your notice...
(Interruptions)

THE DEPUTY CHAIRMAN: Please
sit down. We have the reply of the Prime
Minister. (Interruptions)

SHRI SURESH KALMADI: | will be
very short. (Interruptions)

THE DEPUTY CHAIRMAN: |
cannot allow it. (Interruptions)

SHRI SURESH KALMADI: Madam,
a very senior bureaucrat...
(Interruptions)

THE DEPUTY CHAIRMAN: Dr.
Vijaya Mohan Reddy wants to say
something. Let me first hear him.



215 Alleged atrocities on

DR. G. VNAYA MOHAN REDDY:
Madam, | had been a member of a four-
member delegation which went to Tripura
recently...

THE DEPUTY CHAIRMAN: Tripura has
been talked about. (Interruptions)

DR. G. VIJAYA MOHAN REDDY. We
heard the sad account given by the men and
women there. We saw the plight of women
who had lost their husbands and -sons. We
saw the plight of women who had been
raped. They came and told us. We had to bow
our heads in shame. We had to shed our tears.
(Interruptions) Let my friends from the
Congress listen to this. This is something
which has happened. This is something
which is happening. (Interruptions) Tribal
women. Their husbands are being beaten.
(Interruptions) Women are raped. They
cannot stay in their houses. Crimes are taking
place repeatedly. (Interruptions)

SHRI S. S. AHLUWALIA: What about
Mr. N. T. Rama Rao? What happened to his
daughter? (Interruptions)

SHRI YASHWANT SINHA (Bihar):
Madam, this should be expunged. There is a
limit to this. This cannot be allowed.
(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, we are discussing the atrocities
on women. | will implore upon you not to
mention anybody's daughter. This House is
not to discuss personalities. No. We are not
going to discuss. | will not allow you. | will
not permit you. (Interruptions)

SHRI DIPEN GHOSH: He is effecting
their culture. (Interruptions)

SHRI V. GOPALSAMY (Tamil Nadu):
Madam, you must expunge it from the
record. (Interruptions)

THE DEPUTY CHAIRMAN: Don't get
agitated. Please sit down. (Interruptions)

Mr. Gopalsamy, please take your seat.
(Interruptions)

SHRI DIPEN GHOSH: If a Member of
Parliament belonging to the Congress
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(I) can behave in this fashion in the House,
you can imagine the behaviour of his
partymen in the streets of Calcutta.
(Interruptions)

SHRI YASHWANT SINHA: It is a total
shame to Mr. Shiv Shanker, Mr. Chavan and
Mr. Salve. (Interruptions)
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THE DEPUTY CHAIRMAN: Mr.
Sikander Bakht wants to say something. He
is a senior Member. Let us hear him.
(Interruptions)

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Madam, unless he
apologises... (Interruptions)

THE DEPUTY CHAIRMAN: Please sit
down. Let us hear Mr. Sikander Bakht.
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SHRI DIPEN GHOSH: Madam, he must
apologise. (Interruptions)

THE DEPUTY CHAIRMAN: He is the
Leader of the House. Let him have a say.

THE LEADER OF THE HOUSE (SHRI
M. S. GURUPADASWAMY): Madam
Deputy Chairman, again and again and every
day such expressions are being used on the
floor of the House. Vulger, ugly, shameful
expressions are uttered without restraint.
(Interruptions)

THE DEPUTY CHAIRMAN: The Leader
of the House is on his legs. | will
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allow him. | will not permit anybody.
(Interruptions) Please take your seat.

SHRI M. S. GURUPADASWAMY:
Madam, the House atmosphere has been
fouled by such expressions, by such
behaviour. We are all concerned. And Mr.
Ahluwalia in particular, why he is
deliberately creating this situation, spoiling
the atmosphere in the House, | do not
understand. So, if you have to function as an
hon. Member of the House, if you have got a
sense of respect, | plead with you as a brother
M.P., apologise to the House and hereafter
promise that such things will not be repeated
by you in this House.

THE DEPUTY CHAIRMAN: Or by
anybody else.

SHRI M. S. GURUPADASWAMY: Yes,
by anybody, else. (Interruptions)

SHRI H. HANUMANTHAPPA
(Karnataka): We have learnt these expressions
from them. We have not forgotten the days
when vulgar language was being used.
(Interruptions) Just because they have become
Ministers of some of them are sitting on that
side, they cannot give sermons. We cannot
forget what has happened in this House.
interruptions) They cannot go on giving
setmons like this.

THE DEPUTY CHAIRMAN: All right. |
leave it to the House to decide what kind of
language we are going to use. It is up to you.
It is not my problem. If you want to use a
language... (Interruptions) which reflects the
dignity of this House, you are welcome. If
you want to use the language which reflects
your own feelings, it is up to you. | have no
objection. | am just here to monitor
everybody's speech, not beyound that. 1 am
not anybody's conscience-keeper.

SHRI N. K. P. SALVE (Manarashtra):
Madam, sermonising and...

SHRI V. GOPALSAMY: Mr. Salve, just
permit me to speak for two minutes.

Madam, | do not think any Member
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from the other side will agree to such
expressions made on the floor of the House.
Of course, we belong to different political
parties, but...

SHRI H. HANUMANTHAPPA: All of a
Sudden you have become a saint now.
(Interruptions)

SHRI V. GOPALSAMY: If there is a
remark made - against a family
member...(Interruptions). Please listen. Let
me complete. | have not said anything against
you. Let me have my say. (Interruptions).
Mr. Ramachandran, let me complete.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Gopalsamy, | request you...

SHRI V. GOPALSAMY: If there is a
remark against any member or his family
belonging to the Congress Party, | would be
the first person to attack and oppose such a
remark. We are here as members of a family
of politicians, to whichever party we may
belong. Therefore, Mr. Ahluwalia, | beg of
you to kindly apologise...(Interruptions)
Never before has it happened on the floor of
this House. (Interruptions)

SHRI KAMAL MORARKA
(Rajasthan): Madam, on a point of order.

THE DEPUTY CHAIRMAN: He is on a
point of order. Let me hear him.

SHRI KAMAL MORARKA: Madam, |
have got a very simple point of order and a
very simple submission to make. On this
particular comment which the hon. Member
from the other side made, there is absolutely
no ground for a debate to start.

THE DEPUTY CHAIRMAN:
Exactly.

SHRI KAMAL MORARKA: It is
unparliamentary; it has to be expunged. You,
please, give your ruling and expunge the
remark and the matter will come to an end.

Madam, whether a particular Member
from their party behaves in a particular
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[Shri Kama] Morarka] manner is not
for our party to decide. It is entirely for
their leaders to decide. In the morning,
we were given homilies and | was
listening in absolute peace and quietness
when Mr. Salve was telling us that we
were irrelevant and that we should learn
how to listen. | am sure he did not mean
that we have to listen to what Mr.
Ahluwalia said just now. | am prepared to
go by what Mr. Shiv Shanker or Mr.
Salve said. But please expunge this
remark and end this controversy. Please
expunge this remark.

SHRI N. K. P. SALVE: Madam, it is
unexceptionable that if anything has been
uttered by the hon. Member which is
beneath the dignity of the House, it must
be expunged. But we are not impressed
by the homilies, sermons and the
discourses being given by them. It does
not behave them to be quoting
scriptures...We are still willing. But so far
as we are concerned, it is absolutely
necessary that we should maintain the
dignity of the House. But before you
condemn a person, kindly look at the
records and hear the Member what he
has to say and if you find thereafter that
there is something undignified, | leave
the entire dicision to you. We will abide
by it. (Interruptions)

SHRI DIPEN GHOSH: Madam, you
persue the records...(Interruptions)

THE DEPUTY CHAIRMAN: |
request the hon. Members, we cannot
allow a debate on it..Just a minute,
please...If the Member is getting up,
perhaps he is apologising or perhaps he is
explaining. I do not know........ I do not
know what he is going to........

SHRI K. G. MAHESWARAPPA
(Kamataka): He will create further
problems....Dont's allow him to
speak....It is a disgrace...(Interruptions)

SHRI N. K. P. SALVE: | can assure
you that we will stand for the dignity of
the House, we will stand for good
demeanour. But | am unable to
understand why they are unwilling to let
the records be seen and let him explain
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what he has to say. And if after that you
find that there has been anything
undignified, we will abide by anything
that you order us to do...(Interruptions)

THE DEPUTY CHAIRMAN: Just a
minute. | would say. Mr. Salve, | agree
with you. There are a few things which
are uttered in the House which may not
be unparliamentary. But | request
humbly all the Members on my left, right
and front that we should confine
ourselves to the matter in the House. We
should not bring in people who do not
belong to this House. It is one of the
prerequisites of our debates. We should
not talk derogatory things about people
who cannot defend themselves. And
while you are talking of Tripura, | would
not mind if a Member talks about Tripura
or any other place where women have
been raped or anything. | have allowed
Mrs. Jayanthi Natarajan. But what
somebody's daughter has got to do with
it? It is very very....it is not fair to that
person and the daughter or anybody's
daughter, yours or mine. We all have
daughters and sons and relations. Let us
discuss the things in a dignified manner.
That is the only request | have to make.
If some people made mistakes, two
mistakes will never make it right. So, if
you feel that this side of the people were
making mistakes and if you think it was a
mistake and if you also want to commit
it, please don't do it. | only request you,
don't commit the mistake if you think it
was a mistake. That is all.

1.00 P.M.

SHRI KAMAL MORARKA: Madam,
if you allow Mr. Ahluwalia to speak, it is
an atrocity on the
House. (Interruptions)...

SHRI N. K. P. SALVE: Madam, the
honour and respect of any one from
public life or otherwise or of his
daughter, wife or children, are- as
sacrosanct as that of any one of us. The
question is only this: When you are trying
to condemn.somebody, please give him a
fair opportunity to explain what he has
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said—and | am willing to abide by your order
in the matter. Madam, both parties will abide
by what you decide.

SHRI K. G. MAHESWARAPPA: No
further explanation... (Interruptions)...

SHRI N. K. P. SALVE: Madam, we are
willing to abide by whatever your verdict is.

THE DEPUTY CHAIRMAN: Mr.
Salve, what Mr.
Ahluwalia...(Interruptions)...I will allow him,
I will listen to him. I am only asking, was Mr.
Ahluwalia's remark—I didn't hear it fully but
what everybody has heard—in relation to
Tripura? ... (Interruptions)...

SHRI S. S. AHLUWALIA: It is a matter
of natural justice, Madam, When you are
passing sermons against me...

THE DEPUTY CHAIRMAN: | am not
passing any sermons.

SHRI S. S. AHLUWALIA: No, no, the
Leader of the House. | must explain my
position...(Interruptions)...

SHRI K. G. MAHESWARAPPA: He is
casting aspersions on the Chair.

... (Interruptions)...

SHRI S. S.  AHLUWALIA: You
passed sermons against me. You do not
know what | said. | want to explain my
position. With your permission.
Madam....... (Interruptions)...

SHRI N. K. P. SALVE: Whatever decision
you may impose on us, we are willing to
abide by that. ... (Interruptions)...

SHRI S. S. AHLUWALIA: The Leader of
the House was passing sermons against the
Opposition  Members and justifying...
(Interruptions)...

THE DEPUTY CHAIRMAN: Just a
minute, please. Please take your seats. ...
(Interruptions)...

SHRI S. S. AHLUWALIA: They are not
allowing me. .(Interruptions)...

SHRI YASHWANT SINHA: No personal
explanation. ...(Interruptions)...
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THE DEPUTY CHAIRMAN: | said,
please take your seats. Anything which is
spoken in this House has to be relevant and, |
think, what Mr. Ahluwalia said is not
relevant to what he was talking, about
Tripura. So, it is irrelevant and we are not
going to take it into consideration. It is over
now.

SHRI S. S. AHLUWALIA: Madam... ...
(Interruptions)...

SHRI YASHWANT SINHA: He must
apologize. ...(Interruptions)...

SHRI MENTAY PADMANABHAM:
Either he should apologize or the Chair
should ask him to withdraw from the House.

SHRI YASHWANT SINHA: It should not
be expunged; he should be asked to withdraw
it. ...(Interruptions)...

SHRI SYED SIBTEY RAZI (Uttar
Pradesh): Has anything come on record?

SHRI YASHWANT SINHA: If they have
the decency, let him apologize. ...
(Interruptions)...

SHRI S. JAIPAL REDDY {Andhra
Pradesh): Madam, it is not'a question of the
prestige of Mr. Ahluwalia as a Member of
the House. It is a question of honour of this
House. We are all Members of this House. If
Mr. Ahluwalia has any sense of honour—
when we, individually and collectively have
a sense of honour, and it is a disgrace to the
House—he must have apologized amply or
withdrawn from the House.

THE DEPUTY CHAIRMAN: | do not
know how it is relevant to this. I do not
understand what it has to do with Tripura and
what it has to do with Andhra.

SHRI S. JAIPAL REDDY. It is
intervention irrelevantly,  scandalously,
scurrilously. The man must be named and
asked to withdraw. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Ahluwalia, why don't you go and say that
you withdraw the remarks? It is over,
finished. (Interruptions)
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SHRI M. M. JACOB (Kerala): Sit down.
Why are you interfering?

The Leader of Opposition (SHRI P. SHIV
SHANKER): Madam Deputy Chairman, |
rise with a little bit of agony that in this
House for quite a long time often certain
expressions, and mishehaviours have been
exhibited by various Members, which is
rather unfortunate.

SHRI MENTY PADMANABHAM: Why
are you trying to generalise? (Interruptions)

SHRI P. SHIV SHANKER: It has been
happening. There | will not yield. Many of
you are also responsible. Please, let us not
forget about this. Let us remind ourselves. If
we are going to bring this House into this
pass, we will not be forgiven by posterity. All
of us have been misbehaving. We have not
even been respecting the institution of the
Prime Minister. Must we be guilty of that
type of thing? (Interruptions) When | am
saying this, | am saying this with great agony.
Please listen to me.

Madam, if anything has been said against
the dignity of any gentleman who is outside,
it is reprehensible. If anything is said against
the dignity of a Member of this House, that is
also reprehensible. | have not heard what
exactly he has said. That is why | was trying
to go to the Secretary-General and find out
what exactly he said. He told me, and | am
repeating it.

SHRI  KAMAL
(Interruptions)

SHRI P. SHIV SHANKER: Just listen to
me. | am not protecting any person, | will not
protect. If somebody has said something
wrong, | will not protect him. | assure you
this much. I will be with you if somebody has
said something wrong. | was also trying to
find out from the Secretary-General what
exactly has been said. |1 would like to assure
that if something wrong has been said by
him, he should take punishment. | am not

MORARKA:  No.

[RAJYA SABHA] Women in West Bengal 224

going to protect him. No Member here will
protect him. But what he was trying to say
was this which | would repeat. If something
is found to be wrong on record, it is not a
mere question of expunction. | will not be
satisfied by expunction. He must stand up
and apologise. But the point is what he has
said. He was only trying to tell me, the
wording that has gone here, is this. | do not
know. He says, "l have not completed my
sentence. 'What happened to NTR's
daughter", that is all." He has gone right up to
that. (Interruptions) Just listen. Listen to me
for a while. This intention creates a lot of
problems. We also become intemperate. But
that is not the proper approach. | would rather
like to say that if he was trying to cast an
aspersion on this child—she is as much a
daughter to me as she is a daughter to anyone
else—it is condemnable. (Interruptions)

Let me say what he wanted to say. If it is
condemnable, every one of us would join you
to condemn him. (Interruptions) No, no, you
stopped him. (Interruptions) He
says'...(Interruptions) What he was trying to
tell was that his daughter had to go to the
court for protection against the son-in-law.
This is what he told me that he wanted to say
this. (Interruptions) If there is any reasonable
basis that he was casting
aspersions...(Interruptions)

SHRI M. S. GURUPADASWAMY: May |
just draw your attention? (Interruptions) Just
a minute. 1 would like my friend Shiv
Shanker Ji not to forget the context, the
context in which he made the derogatory
reference. (Interruptions)

SHRI P. SHIV SHANKER:
Gurupadaswamy Ji, | would like to say one
thing. Please yield for a minute.

SHRI M. S. GURUPADASWAMY: | am
requesting you.

SHRI P. SHIV SHANKER. | would assure
you that if it is the decision of the House that
even without his completion of the sentence
it is an aspersion on the
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child, it is condemnable. Nobody is going
to protect him. (Interruptions) Why can't
you people listen? (Interruptions) Please
listen. (Interruptions) Why can't you
people listen? And you want to punish
like that.

SHRI M. S. GURUPADASWAMY:
May | remind you, Shiv Shanker Ji, you
were discussing about the atrocities on
women. That was the context. In that
context he made the reference, a very
derogatory remark. Please don't miss the
context. We object to that.

SHRI P. SHIV SHANKER: I would
like to say just this much. The point is, if
he was making a reference, he was saying
you people are speaking about Tripura.
Now, has he cast an aspersion by this? If
by this itself it is casting an aspersions,
then it is condemnable. But it is not.
(Interruptions) You must give him a
chance to explain...

SHRI M. S. GURUPADASWAMY: It
is the intention that matters. It is more
the intention of the person who has used
the expression in this context.
(Interruptions)

SHRI P. SHIV SHANKER: What
aspersions has he made? (Interruptions)
Then let him say. If he has said
something wrong, he should apologise. |
have already said that.

st faw Te: foe v aee g o
o I FrEme deew Se R e F ¥
7y 2FES R AR A A @ 2 3l T e
¥ I AREH A F FE B TR TR
& A e @@ 9, faega o T | e
TR 2 ol Qi s R a2
W FER A WARE, AWAWAR
2 o 3 T & T deg AEEEE W AW
form W ok IEF fORr T oewe W
T A A P w

figd, ¥ ek g A D o o W
.. {=aq°=)

t Transliteration in Arabic Script.

3113 RS -16

[9 AUG. 1990]

Women in West Bengal 226

Mot g S ol (a
U‘%“)}b('! v <clo
0".—_5,‘.(_]1,&-*/] ()l./u,w-
U“'le&-r/dfﬁLﬂld
Pdeﬁ'éﬁﬁ U' ) &
/e«..u/,; L Gz
J‘JL -)"(“"n"" -ob L
r-'/d/*’rl‘l_l‘ uwrfo
e/o:.‘)ut a9 b N5
wf"-ochzf;'u—;:/w
O”U)lU"’C!")"U"“”U"

G;L-...-rw_a';vi Al
&-;J;L« [ & I:l»l..J(L ¥
EE e E LLLL Ky st
- (I/,J

d‘r.& s\,.f’/‘a.(/(f
c’."""’ U"//v'/:;

Jﬂ'(‘ly(}“aj U“"l o2

st wen & (3w wEv): A wEA o
W e W R (EEEE)

sit e fora v % o+ amen T 2
It is a question of human dignity.

it foeret @ea: A T &6 W & & sewe
& 7 e afek a9 fog w@e § 48 am F7)
wé # frlt A snh A a0 W A e
T B—FeFE F T AU—TE ARl He



227 Alleged atrocities on

pit fow w=A)

ar e | ol B A W@ @ 2, q@ A A
# 2 @ 2| fows T SR F A @ e W
SYETEE, mwmmaﬂmﬁm
mqﬁﬁﬁamwﬁﬂlﬁﬁqm
famea ¥ A @9} 9 AL T AR €
S 4| 8 #9 Qo9 qeE & gEd #
A A T T § 1 S § @ 5
e 78 Foh Aew | Fema AT FF
¥ a9a 39w @ W for T 2 A A e

S Gfgn | (=FEEE)

7/4-’0“ esal s
Lot g Lt - U}’f/
wl—'wd;"bo-’t’l(‘.u

)U})”f-‘(;-’/dcr’jmf
- r_"h-‘LJ(’L b/u'“’o/
Tt c:w;db,u_»t..,u’
(,.;w-c:: L,»g,';*ﬁw 92 s
JJ/H”C‘-’(ﬂ' lu{"(z’/
Pty /J;-a by @
—ff-./f(ln“c!wb/
L/W;bufylj(l;
(_.b'y)" dwl.,,-t&
IAJU".J)JM
w‘j-”"r’ .—_L'J/Julva‘_'
'U”d)(ﬂc-/“’(‘frr‘ Uc—
C"!(,’rhbb/vtr;fdf‘:
‘o 4": c‘:{,- 0 "‘;_/»J/-

i-“. . R I‘(.‘-‘lf *.:’(_ '?‘ l)‘-
.

[RAJYA SABHA] Women in West Bengal 228

J W -0 Ligec~r Lo
cywuw}faf’cw@
uukast/—wl.nlufw Cgb
dUﬁi(l Vg-‘-"*u‘fu_.-v,-_{
u"f-cf LbLLLSE 0s

st W Fo d WA e Tw G
9 O ® €| fra Yee e ¥ W a9 s
TE HE dloopd | T d | 3 g &
R R | 79 TS ok gEeRT sEeR ¥ an o
feelt 3 & waw A o Aw | (smEEw),
# om A F @ 3 e g am ¥ v B
ol & Hafeod T 90 9 0 v R Fa
TR A FE GAEN f, wH W @ 2
| 39 = @ fak we F e @
Fefe & #m & =om | W gewm # 9
e o 9B PR Hae 97 2 fF 9w W
el AEA #7 I9E SUw R 9% wwe ¥
feft .. (samam)

st UEEE WEtE WA (3 5
o @ e o ? L (smaae)

st gyEa fomr @ A ww wwa
(Zaumr)

At W Fe ot wed: fFE o F o,
el OwEeE & I AT FE S T
A WfRU A PR WRE F W f oW
R G A TR W AW F IW A6
0| 58 WE # Teld # AHel HA
AETEA | T WeA F O T 2 9
WA F odfE W oE"E 2 TR AW = m
UHifd # AEel Ha @Ed | (SHEuH) 3
Tl AERE A am g @ s
(FE9E) 74 54 98 @d 9 # 4R #
A T 8 A1 Ush = AE 29 aF 7 OATH
qEtT | BAR TG B oA A9 9R oY 79 W
A 3N TR A FH F TR (smawr)

SHRI YASHWANT SINHA: We shall
not. We want an apology. If he
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does not, we want to move a resolution to
this effect. We will not stop. This must be
brought to an end once for all. This is a
question of the whole House. We will not
permit this.

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, may | make one request to
you? Let the full text be there. Let us go
through it. I am prepared to sit down with the
Leader of the House on any reasonable
construction. If something is wrong, then, he
must be punished. I am prepared for that.

SHRI YASHWANT SINHA: This is not
allowed. | have a right to express my point of
view | need not agree with Mr. Shiv
Shariker...(Interruptions)...

SHRI P. SHIV SHANKER: There is a lot
of confusion. | would not like to defend that
man but we want the text of the speech.

SHRI N. K. P. SALVE: They want to
politicise the issue.

SHRI P. SHIV SHANKER: | would not
agree for a condemnation without going
through the record. We want to see the
record.

SHRI YASHWANT SINHA: | have a
right to express my point of view.

THE DEPUTY CHAIRMAN: Mr. Abrar
Ahmed, please  take  your  seat.
(Interruptions)... Please take your seats. | am
on my legs. In any case, Mr. Ahluwalia spoke
without my permission. That is the reason
why | ask you people not to interject because
that would create unpleasantness in the
House. In any case it would not go on record.
But what the gentleman was speaking about
Tripura has a certain context. If Mr.
Ahluwalia did not mean it—I feel he is a
dignified Member—he should get up and say
he did not mean it and finish it up. Why do
you want to discuss it later? We don't want to
discuss other peoples personal matters. You
say "sorry" and finish it up.
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SOME HON. MEMBERS: He should
apologise.
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v AT R oW A & IR T o B
o T A

THE DEPUTY CHAIRMAN: Do you
want to withdraw your words or you do not
want to withdraw your words?

ot Yraa Ty swemEiean: oF o= |5 @
ol A aE A A ? ) oaeE gt 3 @
for ot ™ 2, Qg form Tm T B @
fegEm @l #1 S & steeEfor 3 59 7
§ e ads 2 g fgEn A
F1 S | A TR w2, T S W
gz W g1 W oA N sgEdm A #E A
yfcanizdl, stomE = Tl % 5 #
9z UgaH & fou T %8 €1 o el @ e
T R @ A ImE am g wa g
I T U A BR R, 9=Ee |

THE DEPUTY CHAIRMAN: Now that is
over. (Interruptions). Now, the Prime
Minister.

SHRI SURESH KALMADI: Madam, the
Civil Aviation Secretary has gone on leave.
(Interruptions).

THE DEPUTY CHAIRMAN. No. You
might ask many things. Please take your seat.
I am not permitting anything.

SHRI SURESH KALMADI: Six months
have gone and the Civil Aviation Ministry
has sent the papers. (Interruptions). It is a
very serious matter. (Interruptions).

THE DEPUTY CHAIRMAN: You can
raise it later on. You can raise it after his
speech.
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SHRI SURESH KALMADI: This is a
matter between the Prime Minister's office
and the Civil Aviation Ministry.

THE DEPUTY CHAIRMAN: You can
raise it afterwards.

SHRI SURESH KALMADI: The Civil
Aviation Secretary has gone on leave and the
country is incurring nearly Rs. 200/-crores
loss and the Airbus has been grounded for six
months. We want to know—the Prime
Minister is also here—when the aircraft is
going to fly again. Taxpayers' money is going
down the drain and in the bureaucracy Mr.
Ganesan has gone leave. We want to know
from the Prime Minister...(Interruptions).

THE DEPUTY CHAIRMAN: Please
take your seat. (Interruptions).

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE): Officers' conduct
cannot be discussed in the House according
to rules. (Interruptions).

THE DEPUTY CHAIRMAN: The House
stands adjourned for lunch for one hour.

The House then adjourned for lunch at
twenty-three minutes past one of the
clock.

The House reassembled after lunch at
twenty-five, minutes past two of the clock.

The Deputy Chairman in' the Chair.

CLARIFICATIONS ON STATEMENT
REGARDING IMPLEMENTATION OF
MANDAL COMMISSION'S
REPORT —contd.

THE PRIME MINISTER (SHRI
VISHWANATH PRATAP SINGH): Madam
Deputy Chairman, first | would like to thank
the hon. Members and the leaders of all the
parties for their general support to the steps
we have taken for implementation of the
Mandal Commission Report. Apart from
their general support, they have
also

mentioned certain steps that we should take
and they have given suggestions. | am
thankful to them. In fact, this is the
realisation of the dream of Bharat Ratna Dr.
B. R. Ambedkar, of the great Periyar
Ramaswamy and Dr. Ram Manohar Lohia. It
has been the aspiration of a very large section
of people who in the present system are
condemned to social inequity since their very
birth to the last breath. Whatever they may
do, whatever maybe their performance, their
merit, they are unable to shake off these
disadvantages throughout their lives. In fact, |
would very much agree with Ram Awdeshji
that if you really look at the issue minutely, it
is not so much the issue of economic
condition but of the power structure—the
power structure which has crystallised in a
social structure. So, the essence of the issue
is, how the power sharing is distributed
socially. And to confine it only to the
categories of social and economic, will not be
full understanding of the problem. It should
be understood that social structure is not only
expressive of certain social relations or of
economic relations, it is expressive of a
power structure which is perhaps much more
powerful than the super-imposition of other
structures, much more powerful than the
express political power that we invoke.
Bureaucracy is a very important component
of this whole power structure. It is not merely
a question of giving job and employment
only or just alleviating the economic
conditions of our people. In the whole
machinery of decision-making, of sharing of
power or shaping of the destiny of the
country, whether all these sections which
have been deprived by the present social
order, are they going to get any share in this
country or not? This is the issue is this-. So, it
is not a mere question of grants from the
treasury but our share in governance, and in
the bureaucracy is an important part of
governance. So 1 am very clear, the National
Front is very clear, that when it comes
forward .with these proposals of reservation
for socially backward classes



